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We have heard the learned counsel ,for the petitioner

onCCP-38/89. This petition has been filed by the original

applicant in OA-1860/88 alleging that the respondents did
not comply with the- stay order passed by the Tribunal on

27.10.1988. The Tribunal had passed an order directing the

respondents to maintain status quo. The said order was

continued until further orders on 20.12.1988.

2. The respondents have stated in their reply affidavit

that the interim orders passed by the Tribunal were not

received by them. They have, however, stated that the

disciplinary proceedings initiated against the petitioner

have been kept pending until receipt of final orders from

the Tribunal. The learned counsel for the petitioners

stated that she has no instructions about the holding of

the further inquiry in the disciplinary proceedings against

the petitioner. In the circumstances, we do not see any

need to keep the CCP pending. The CCP is disposed of and

the notice of contempt is discharged.
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